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HOUSING DEPARTMENT

Madam Cama Marg, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, dated the 23rd December 2020 .

NOTICE
MAHARASHTRA SLUM AREAS (IMPROVEMENT, CLEARANCE AND REDEVELOPMENT) ACT, 1971.

No. Bhusampa-2020/C.R.61/Zopani-2.— Whereas, on representation from the Chief Executive
Officer, Slum Rehabilitation Authority, Bandra, Mumbeai, it appears to the Government of Maharashtra
that in order to enable the said Authority to implement the Slum Rehabilitation Scheme in relation to the
Slum Rehabilitation Area mentioned in the Schedule appended hereto (hereinafter referred to as “the
said Schedule”), it is necessary that the land specified in the said Schedule (hereinafter referred to as
“the said land”), should be acquired;

And whereas, as required by the proviso to sub-section (7) of section 14 of Chapter V read with
paragraph (4) of sub-clause (i) of clause (c) of section 3D of Chapter I-A of the Maharashtra Slum
Areas (Improvement, Clearance and Redevelopment) Act, 1971 (Mah.XXVIII of 1971) (hereinafter
referred to as “the said Act”), the Chief Executive Officer, Slum Rehabilitation Authority,
Bandra, Mumbai, has by his Notice No. SRA/Dy.Coll./Te-6/Bhusampa/C.R.61/Sunavni/2018/168,
dated 05.07.2018 served in prescribed manner and also by notice published in the daily Marathi
newspaper “Dainik Prahar” and English newspaper “Mid Day” dated the 11.11.2017, and also by
affixing in the conspicuous part in the premises situated in the said land, as provided in section 36 of the
said Act, called upon the persons mentioned in column (6) of the said Schedule, who are the owners of
the said land or any other person interested therein to show cause, within Fifteen days from the date of
its publication in the newspapers, as to why the proposal to acquire the said land for implementation of
the Slum Rehabilitation Scheme for the concerned protected slum dwellers should not be sent to the
State Government for approval,

And whereas, the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai, after
considering the objections received in this behalf for the acquisition of the said lands and pleading
received on behalf of the proposed Co-operative Housing Society of the slum dwellers, entries as to the
rights in the land record, reservation in development plan and the legitimate request of the protected
slum dwellers, by his representation dated the 18.09.2020 submitted the report for the acquisition of the
said land;

And whereas, as required by the first proviso to sub-section (/) of section 14 of Chapter V read
with Paragraph (4) of sub-clause (i) of clause (c¢) of section 3D of Chapter I-A of the said Act, on
representation from the Chief Executive Officer, Slum Rehabilitation Authority, Bandra, Mumbai and

after considering his report it appears to the State Government that in order to enable the Slum
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Rehabilitation Authority to carry out the development under the Slum Rehabilitation Scheme in the

Slum Rehabilitation Area mentioned in the said Schedule, the said land should be acquired;

Now, therefore, in exercise of the powers conferred by sub-section (1) of section 14 read with

paragraph (4) of sub-clause (i) of clause (c) of section 3D of the said Act, the Government of

Maharashtra hereby declares, by this notice, that it has decided to acquire the said land.

Schedule
District | Taluka | Village| C.T.S. | Approximate Name of the owners or other intrested
No. area of the person of the land decided to be acquired
land decided
to be acquired
(In Sq. Mtrs.)
(@) 2 3) 4 (©) Q)
Mumbai | Borivali | Malad | 696 (Pt) | 1336.1 Holder :-
Suburban (E.) Government of Maharashtra
District Pt. Area 1265.0 Sq.mtr.
Kubjedar :-
F.E.Dinshaw Charitise
697 (Pt) | 1955.5 Kubjedar :-
Ashoka Pharming Society
610A/ 1345.0 Holder :-
1A/1A (A)Mr. Chetya Janya
(Pt) (Area- 1134.0 Sq.mtr.)

(B) Mrs.Jethiben Sonu Naik
©)
(1) Indira Nagar Co-Op-Hsg Society
(2) Abhinav Co-Op-Hsg Society
(3) Shivshakti Co-Op-Hsg Society
(4) Rachna Co-Op-Hsg Society
(5) Durgamata Co-Op-Hsg Society
(6) Indrisaya Co-Op-Hsg Society
(7) Sahakar Vikas Co-Op-Hsg Society
(8) Sainath Co-Op-Hsg Society
(9) Rain Basera Co-Op-Hsg Society
(10) Yadvendra Co-Op-Hsg Society
(11) Shankar seva Co-Op-Hsg Society
(12) Saibaba Co-Op-Hsg Society
(13) Azad Co-Op-Hsg Society
(14) Adarsh Vikas Co-Op-Hsg
Society
(15) Shriram Co-Op-Hsg Society
(16) Bajrang Co-Op-Hsg Society
(Area- 27508.0 Sq.mtr.)
(D)Nasli Nevhil Wadia Administrator of
E. F. Dinshaw’s Estate
(E) Trusty of F.E. Dinshaw Trust
(1) Nasli Nevhil Wadia
(2) Mourin Nasli Wadia
(3) Rajeshkumar Batra
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District | Taluka | Village| C.T.S. | Approximate Name of the owners or other intrested
No. area of the person of the land decided to be acquired
land decided
to be acquired
(In Sq. Mtrs.)
(4) H.S. Shriniwas
(F) Mr. Krishna Gopal Shetty
(Area- 74.00 Sq.mtr.)
(G) Vijay Bhagylaxmi CHS Ltd.
(Area 1560.0 Sq.Mtr.)
Other Rights :-
(1) Smt. Masumbibai Abdul Rahaman
Sandubhai Shaikh
(Area- 6627.0 Sq.mtr.)
(2) Mr. Ramanath Charandas Manan,
(3) Mrs. Saraswati Laxman Pimpalkar
(Area- 2910.0 Sq.mtr.)
(4) Government of Maharashtra
610/A 275.7 Holder :-
/1A/2C M/s. Chitravani Co-operative Housing
(Pt) Society Limited
Total 4912.3
Boundaries :-
C.T.S. No. On the East by On the West by On the North by On the South by
Village Malad C.T.S.No. C.T.S.No. C.T.S.No. C.T.S.No.
(E), Taluka 696 697 696, 697 610/A/1/A/2C (Pt)
Borivali,
696 (Pt)
697 (Pt) C.T.S.No. C.T.S.No. C.T.S.No. C.T.S.No.
696 820 A, Nala 697 610A/1A/1A(PY)
610A/ C.T.S.No. C.T.S.No. C.T.S.No. C.T.S.No.
1A/1A (Pt) 610A/1A/2C 820 A 696, 697 610A/1A/1A,
610A/1A/1/1(Pt)
610/A/1A/2C (Pt)| C.T.S.No. C.T.S.No. C.T.S.No. C.T.S.No.
610A/1A/2C 610A/1A/1A(Pt) | 610A/1A/1A(PY) 610A/1A/1/1(Pt)

By order and in the name of the Governor of Maharashtra,

S. B. TUMBARE,
Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED
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PUBLICATIONS,
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